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NCW for stern action against cops

NHRC also serves notice to chief secy and DGP, seeks detailed report of case

MANOJ ANAND
GUWAHATI, SEPT. 18

The National Commission
for Women (NCW) on
Wednesday directed Assam
police to take stern action
against police officers and
constables involved in
stripping and torturing a
pregnant woman and her
two sisters. The women
were picked up by police on
September 9 in connection
with a case registered
against their brother for
allegedly abducting a
Hindu woman, the media
report said.

The National Human
Rights Commission of
India also on Wednesday

served notices to chief sec-
retary and the DGP, Assam
calling for a detailed report
in the said case.

The NCW, which took suo
moto cognisance of the
incident, condemned the
treatment meted out to the
women. The commission
has asked Assam director
general of police to take up
the matter urgently and
ensure that the accused
officials are given stern
punishment, the NCW said
in a statement.

It said it is “anguished”
by such alleged misconduct
on part of the police offi-
cials.

The police officials, the
NCW said, ill-treated the

ASSAM TORTURE

» The three sisters
have accused the
Assam police of
custodial torture,
including being
stripped, kicked and
beaten with lathis

women not involved in any
crime but suspected to
know the whereabouts of
an alleged criminal.

The role of police officers
is to help uphold law and
order impartially, and pro-

tect people, especially
women, it said.
The Assam State

Commission for Women
has also taken cognisance
and its chairperson
Sikimiki Talukdar visited
the victims and assured of
all protection to them.
While asking for stern
measures against police
officers, she said that sus-
pension of the police offi-
cers was not the punish-
ment.

Referring the torture
marks on the body of three
victims, she said that it was
simply the inhuman act of
police and they need to get
stringent punishment to
set an example for others
too.

Assam DGP Kuladhar
Saikia told this newspaper

that they had ordered an
enquiry by deputy inspec-
tor general (DIG) rank offi-
cer who has already started
the investigation. “We have
asked him to submit the
report at the earliest. We
have also registered a crim-
inal FIR against in-charge
of the plolice outpost
Mahendra Sarma and con-
stable Binita Boro,” he said
admitting that it came to
their notice only after the
victims appeared before
the media.

It is significant that vic-
tims said that they were
forced to break their
silence when police author-
ities allegedly did not act
for almost 10 days.
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[rate mob protests torture of sisters

GUWAHATI: Tension pre-
vailed in Assam's Darrang
ditrict as an irate mob on
Wednesday, gheraoed the
Burha police ontpost de-
manding arrest of the police
official allegedly involved in
the assault and torture of
three sisters, police said.

Nearly four hundred men
and women gheraoed the
police outpost shouting
slogans against ils sus-
pended in-charge
Mahendra Sarma, demand-
ing his immediate arrest and
dismissal from service.

Senior police officials of
the district have rushed (o
the area to defuse the situa-
tion, but tension continues
to prevail in the area, a po-
lice official said here.

The Krishak Mukti
Sangram Samiti (KMSS)
also staged a protest in
Kalgachia area of the district
demanding immediate arrest
of Sarma.

On the other hand. mem-
bers of the All Assam Yuva
Brahmin Parishad staged a
demonstration at
Mangaldoi demanding that
Sarma's suspension bz im-
mediately revoked as the

"police olTicial was doing
his duty in trying to nab a
person invalved in a case of
love jihad",

Meanwhile. the National
Human Rights Commuission
(NHRC) and the National
Commission for Women
(NCW) have taken suo moto
cognisance of the incident
and dirceted the state au-
thorties to rake stern action
against the culprits,

The NHRC has asked the
Assam Chief Secretary and
the Director General of Po-
lice to submit a detailed re-
port on the alleged torture
of three women inside @ po-
lice station in the state.

The Commission has
asked the Chief Secretary
and DGP to furmish the re-
port within four weeks and
said that the report must
have medical treatment
record of the victim and
present status of her health
condition,

The rights panel also
wanled to know whether
prior permission of the Ju-
dicial Magistrate was taken
by the police to arrest the
women victims during night
of September 8, 2019,

Agsam Chiel Minister
Sarbananda Spnowal has
ardered an inguiry mto the
alleged assault and torture
of three wamen inside a po-
lice outpost by a police by
Central Western Range DIG-
Brojenjit Singh,

The women were picked
up from their home in
Guwahati in connection
with a kidnapping case filed
against their brother and
brought to Burha police
outpest of the districr on
Seplember mine last, the Su-
perintendent of Police of
Darrang Amrit Bhuyan in-
formed.

The three women were
later released after the
brother and the woman he
had allegedly kidnapped
surrendered at the police
oulpost.

The women, however,
later alleged in a complaint
to the SP, that they were
stripped, assaulted and tor-
mred by Sarmah.

They also claimed before
the media that the eldest of
the sister, who was two
months pregnant, had mis-
carried following the as-
sault. {Agencies)

Two policemen
suspended

From Our Correspondent

GUWAHATIL: Assam's Di-
rector General of Police.
Kuladhar Saikia, informed
that two police personnel
had been suspended and
criminal cases have been
registered against them in
the wake ol allegation that a
pregnant woman and her
lwa sisters were stripped
and beaten at Burha Police
outposl in Darrang District
on September 9. The DGP
said investigation was un-
der wav and the inquiry re-
port would be submirted
within seven days.
Sub-Inspector (Unarmed
Branch) Mahendra Sarmah,
in-charge of. Burha outpost
in Darrang district  and
woman police constable
(WPC/167) Binita Boro of
Darrang DEF who were re-
portedly involved m the tor-
ture case have been placed
under suspension with im-
mediate effect vide Sipajhar
PS Case No. 757719 Ul/S 342/
354/354(B)/325/306/34 IPC,
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NHRC should intervene: KPC

Excelsior Correspondent

JAMMU, Sept 18: Kashmiri
Pandit Conference (KPC)
through a letter invited atten-
tion of United Nations Human
Rights commission (UNHRC)
National Human Right
Commission (NHRC) and other
rights bodies towards micro-
scopic ethnic minority of
Kashmiri Pandits community
which is in an utter shambles
at this time and has been facing
miserable situation for the last
30 years.

The letter released to press
here today said "'Our ethos,
culture and heritage is sought
to be completely destroyed by
the terrorists, materially and
morally sponsored and support-
ed by Pakistan".

The KP community is
reduced to minuscule minority
from 15% in 1947 to 01% at
present by cultural aggression

time to time and now this
small community consists of
about  3,50000 Kashmiri
Pandits live in abysmal and
appalling  conditions, 'as
refugees', in camps and non--
camps in Jammu, Delhi and
other parts of the country . The
mass exodus of the community
in 1990 was followed by sus-
tained terror, rapes, murder,
loot and kidnappings at the
hands of Pak terrorists and its
agents in the Valley, it added.

The letter further said about
1,500 Kashmiri  Pandits,
including women and children,
were brutally killed, about 400
temples and other religious
shrines were demolished, dam-
aged and burnt down and
30,000 agricultural families
deprived of their lands, 20,000
business establishments looted
and devastated, more than
30,000 houses reduced to
ashes, looted and other proper-
tics left behind have been
forcibly occupied.

KPC, a representative
organisation of victim Pandits,
has appealed to Chairman
UNHRC, NHRC and other
rights bodies to listen this hap-
less community, raise voice
and mobilize the world opinion
against Pakistan-sponsored ter-
rorism in Kashmir and about its
dreaded consequences. The
unholy proxy war which is
fought by Pakistan against the
innocent people of Kashmir
must end at the earliest and also
the cognizance of plight of the
Kashmiri Pandit community
who were hounded out from
Kashmir and are at present liv-
ing in sub-human conditions
and going through untold mis-
eries and sufferings be also
taken.

This letter of KPC also
sought attention of UNHRC
towards human right violations
and miserable condition of
minorities like, Hindus, Sikhs,
Christians Ahmedyas and oth-
ers in Pakistan.



